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O R D E R 

 

 This appeal filed by the assessee is arising out of the order of the Learned 

National Faceless Appeal Centre (NFAC) [hereafter, Ld.CIT(A)], dated 21/03/2025 

for the assessment year 2020-21. 

2. At the outset, I notice that appeal of the assessee was rejected by the 

Ld.CIT(A) as the same was filed beyond the period of limitation and the application 

seeking condonation of appeal was also rejected. 

3. I have heard the counsels for both the sides and perused the materials placed 

on record, decision cited before me and also the orders passed by the revenue 

authorities.  From the records, I notice that the dispute on merit relates to 
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disallowance of deduction under section 80P(2)(d) of Rs.2,98,259/- on account of 

interest income received by the assesse society from co-operative banks.  To my 

mind, this issue is now a covered one and since the issue raised by the assesse is 

covered; therefore, taking a sympathetic view of the matter, I am inclined to decide 

the present appeal on merits considering the smallness of the amount involved in 

the present appeal. 

4. As to the facts of the case, the assesse filed return of income declaring 

income under the head, “Income from business or profession” of Rs.2,98,280/- 

which consists of income from interest from co-operative banks of Rs.2,98,259/-.  

The said interest has been received from Abhyudaya Co-operative Bank Ltd, 

Maharashtra State Co-operative Bank Ltd and Saraswat Co-operative Bank Ltd and 

after claiming deduction under section 80P(2)(d) of the Act, the total income was 

Rs.20/- only.  But since the said deduction has been disallowed by the Ld.AO and 

upheld by the Ld.CIT(A).  Feeling aggrieved, the assesse has raised this issue before 

the Bench. 

5. I notice that this issue has already been dealt with by several co-ordinate 

benches of the Tribunal, more particularly, in the case of Palm Court M CHS vs DCIT 

in ITA No.561/Mum/2021 order dated 09/09/2022 and in the case of Oberoi 

Springs Co-operative Housing Society Ltd vs ITO 786/Mum/2019 decided on 

28/08/2020.  Having gone through the facts and circumstances and taking into 

consideration the decisions of the co-ordinate benches of the Tribunal, I am of the 

view that the issue raised in the resent appeal with regard to denial of deduction 

under section 80P(2)(d) is squarely covered by the decision of the co-ordinate 

benches.  Therefore, considering the said decisions, which are identical in nature, I 
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direct the Assessing Officer to allow the deduction under section 80P(2)(d) of 

Rs.2,98,259/- to the assesse.  Consequently, appeal of the assessee is allowed. 

6. In the result, the appeal filed by the assesse is allowed. 

Order pronounced in the open court on 25th day of June, 2025. 

          Sd/-   

                              (SANDEEP GOSAIN) 

                             JUDICIAL MEMBER 

Mumbai, िदनांक/Dated:      25/06/2025 

Pavanan 
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